IN THE CEUTRAL ADMINISTRATIVE TRIBUNAL, JATIPUR BENCH, JEIPIER.,
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Date of Order & 6.41.95,
P 44/91 (0a 1983 /85)
DEVI SAHAT eee PETTIT ICHER
V/s.
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CORAM:

HOI'RLE ME. GOP—;L FRISHUIA, MEMER (J).

HOH'BLE MR. I1.X. VERM:, MEMBEER (&) .

For the applicant/petitioner ... SHRI FKJAMAL SINGH.
FC‘!: tl’lc‘ ReSp\Dn\fiEn‘tS se e EHP.I I\':l-s.].\}lsH BH/T“AFH:)ARI -

PEE HCM'GLE Mh, GOPAL IRISHIA, MEMSER (J).

This_is a Contempt FPetition £filed by the pet iti-oner,
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ahai, stating therzin thzt due to the juldgement rendered

ivizion Bznech of this Tribunzl in TA 1983 /86 on 5.10.,93,
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by vhich the order dzted 25.5.7%, removing the petitimer from
servicz, the enguiry officer's regort dszted 10/22.2.728 and the
appellate authorit)'s order Jdated 21.2.7% were 3et asids, the
petiticper was not Jranted the consequential bene £irs in regard
o] his pay and allowaness. Whil: deciding the aforssaid TA,
the respondente vere Jrantsd the liberty to initiste frach
proceedings against the petitioner from th: stage of holding
enjyuiry ‘abeinitio'. C(n the wontrary, it iz stated by ths
respondents that the petitioner has alresdy bzzn askad to make
a dezlaraticn that he was not gainfully employsd or wise ezrning
anythingy out of his own businzss duaring the intervening ; ey iod,
ag regquirzd by the provisicns conktzined in para 1344 of t£he
Failway Eatalblizhment Code vide Annswmure Rel. The petitionsr

has rotired on 31.2.%3, prior .5 the Jdate of the dszizion of

the arforesaid Ta. However, the Stabe Gank o€ Bikansr & Jaipur

has already been instouched in regard to the disbursement of

{0

rrovizional rension £o the petiticoner and thse 3Zank haz been
advized o male monthly payment of penzion £o the petitionsr

alongwith dearness relisf thercon, as admissible under rules.
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It has aiso bzen clearly stated that if the pstitioner is
exoneraced finéily of the charge agaicst him, h:s would bz granted
the wenefits cf his 2ntire serviecs pericd. It has heen

admitted +hat till the Adizciplinary asticon is finzlised, the

a

retiticoner is merely entitled to the suaspension allowznce for

the intervening fericd, 38 per rules, The proviszional peEnsion

is bzinpg disbursed o the getiticner.
2. In the facts and circumStances steted ahove, nio case

of diz-obediencs mush lezs wilfil Aiz-obedicence is made ot
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against the respondents

dismissed.
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( N.K. VERMA ) ( GOPAL FPISHWA )

MEMBER (&) MEMBER (J)



